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I'N THE SUPREME COURT OF | NDI A
ClVIL ORI G NAL JURI SDI CTI ON

WRI T PETITION (C) No.266 OF 2008
BHANWAR SI NGH NATHAWAT & ANR PETITI O
NERS
VERSUS

UNNON OF INDIA & ORS. RESP
ONDENTS

W TH
WP.(C Nos. 238-239/2009
WP.(C) No. 300/2009
WP.(C No. 123/2010
WP.(C) No. 198/2010
SLP(C) Nos. 9750- 9753/ 2011
WP.(C No. 259/2011
SLP(C) No. 5545/ 2012
WP.(C No. 73/2012
WP.(C) No. 698/2013
WP.(C) No. 1097/2013
WP.(C No. 28/2014

SLP(C) No. 5006/ 2014

o] R D E R
Heard | earned counsel for the parties.

One of t he sour ces of recruitnent to t he
I ndi an
Signature Not Verified

Digitally signed by
Admini strative Service is by way of pronotion fromthe State G vi
Sati sh Kumar Yadav
Dat e: 2014.08.09
13:09:01 I ST
Reason:

Servi ce. When t he age of super annuati on in t he
I ndi an

Admi ni strative Service was 55 years, there was no rigid age bar for
2

pronmotion fromthe State G vil Service, inasnmuch as, the Regul ation



provided that ordinarily those who had not crossed 52 years woul d

be eligible for consi der ati on. Ther eupon, t he age
of

superannuati on was enhanced to 55 years, and yet again in 1971, it
was enhanced to 58 years. The age bar was then made nore specific.
Personnel fromthe State Civil Service who had crossed the age of
54 years, were rendered ineligible for consideration. Thi s age bar
was i nmplemented with effect from 01.01.1979
Now, the age of superannuation for personnel belonging to

the I ndian Adm nistrative Service, has been increased from58 to 60

years. Thi s happened on 13.05.1998. The age bar for eligibility

for pronotion from t he State Cvil Service (to t he I ndi an
Admi ni strative Servi ce) has however remai ned stationary, at

54

years. It is t he contention of t he | ear ned counsel for

he

petitioners that the bar of 54 years ought to have appropriately
rai sed, keeping in mnd the age of superannuation
W are of the view that the aforesaid determnation is a
matter of policy. The Central Governnent alone is conpetent to
determ ne the issue in hand. It seems, that the issue in hand has
never been considered by the Central Governnent, in the manner it
has been projected by the petitioners, before this Court. In the

above view of the matter, we asked the | earned counsel representing

t he petitioners, whet her t he i ssue shoul d be referred to

he

Central Governnent for consideration. On their having consented,

we consi der it j ust and appropriate to direct t he Centra
Governnment to exam ne the issue. Al'l the petitioners will be at

liberty to nmove appropriate . representations to t he Centra
Gover nnent within four weeks from t oday. In case, no such

representation is nade, the petitions filed by them before this

Court shal | be treated as their representations. The Centra
Governnent shall take a call of the matter, and a final decision

shall be taken within a further period of four nonths.

A proposition simlar to the one expressed above has been



rai sed at the hands of enployees of different State Services, who
claimpronotions to different Al India Services, |like the Indian
Police Servi ce and t he I ndi an For est Servi ce. Whi | st
policy decision on the matter, the Central Governnent shall also
take into consideration all other Al India Services, for which
pronotion is nmade fromout of State Cvil Services.

All the wit petitions and the special |eave petitions

are di sposed of in the manner indicated above.

( ROHI NTON FALI NARI MAN)

NEW DELHI ;
AUGUST 7, 2014.
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RECORD OF PROCEEDI NGS
Wit Petition(s)(GCvil) No(s). 266 of 2008

BHANWAR SI NGH NATHAWAT & ANR Petitioner(s)
VERSUS
UNION OF I NDI A & ORS. Respondent ( s)

(Wth appln. (s) for stay)

WTH WP. (C) No. 238-239/2009

(Wth Ofice Report)

WP.(C No. 300/2009

(Wth appln.(s) for inpleadnent and O fice Report)
WP.(C No. 123/2010

(Wth Ofice Report)

WP.(C No. 198/2010

(Wth Ofice Report)

SLP(C) No. 9750-9753/ 2011

(Wth appln.(s) for InterimRelief and Ofice Report)
WP.(C No. 259/2011

(Wth Ofice Report)

SLP(C) No. 5545/2012

(Wth appln.(s) for InterimRelief and Ofice Report)
WP.(C No. 73/2012

(Wth Ofice Report)

WP.(C No. 698/2013

(Wth Ofice Report)

WP.(C No. 1097/2013

(Wth appln.(s) for directions and Office Report)
WP.(C No. 28/2014

(Wth Ofice Report)

SLP(C) No. 5006/2014

(Wth appln.(s) for InterimRelief and Ofice Report)

t aki ng

a



Date : 07/08/ 2014 These petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE JAGDI SH SI NCH KHEHAR
HON BLE MR JUSTI CE ROHI NTON FALI NARI MAN
For Petitioner(s) . U. K Unyal, Sr.Adv.
. Dinesh Kumar Garg, Adv.
. Dhananj ay Garg, Adv.

. Mahabi r Si ngh, Sr.Adv.
. S. P. Si ngh Chauhan, Adv.
Ni khil Jain, Adv.

. Gagan Deep Sharma, Adv.
.Preeti Singh, Adv.
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.Vinay Kuthiala, Sr.Adv.
E. C Agrawal a, Adv.

. Vandana Kut hi al a, Adv.
. Raj esh Kumar, Adv.

Pranesh, Adv.

. Gaurav Mehrotra, Adv.
M C. Dhingra, Adv.

.Rishi Matoliya, Adv.

. Sumati Sharma, Adv.

.H. D. Thanvi, Adv.

. Sarad Kr.Singhania, Adv.

S. N Bhat, Adv.

.Siddharth Mttal, Adv.
S. K Sabharwal, Adv.

For Respondent (s)
For UQ

.L. N. Rao, ASG

. Gaurav Sharnm, Adv.

Asha Gopal an Nair, Adv.
.Yasir Rauf, Adv.

For Intervenor .M R Calla, Sr.Adv.

. Prati ksha Sharma, Adv.
. Ankit Acharya, Adv.

. Gaurav Dave, Adv.
Mohan Pandey, Adv.

. S. S. Shanshery, AAG (Raj ast han)

. Sandeep Si ngh, Adv.

.Amt Sharma, Adv.

. Har shvar dhan Si ngh Rat hore, Adv.
.Varun Puni a, Adv.
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.Manjit Singh, AAG

Ms. Vivekta Singh, Adv.

M s. Nupur Choudhary, Adv.

M . Sanj ay Kumar Rathee, Adv.
. Kamal Mbhan Gupta, Adv.

Aruneshwar Gupta, Adv.

M
M
M. B. Krishna Prasad, Adv.
Ms. Binu Tanta, Adv.

M

S. Anil Katiyar, Adv.
M . Lagnesh M shra, Adv.
M . Pari kshit P. Angadi , Adv.



M. V. N Raghupathy, Adv.
6

Ms. Anitha Shenoy, Adv.

Upon hearing the counsel the Court nmade the follow ng
ORDER

All the wit petitions and the special |eave petitions

are disposed of in terns of the signed order.

( SATI SH KUMAR YADAV) ( PHOOLAN WATI ARORA)
COURT MASTER ASS|I STANT REQ STRAR
(Signed order is placed on the file)



